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BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE

BENCH AT KOLKATA

ORIGINAL APPLICATION NO. 111 OF 2023 (EZ)

IN THE MATTER OF:

PRADEEP KUMAR SINGH .....APPLICANT
VERSUS

UNION OF INDIA & ORS ...RESPONDENTS

AND

IN THE MATTER OF:

M/S. MAA SHITLA STONE WORKS (CRUSHER UNIT-I)

Through its Proprietor: SANJAY KUMAR YADAV

Having its address

Khata No. 47, Plot No 10/P,

Mauza — Gadwa, PS — Taljhari,

District — Sahibganj, Jharkhand — 816115 ... RESPONDENTS NO. 04

REPLY ON BEHALF OF RESPONDENT NO.- 04, M/S MAA

SHITLA STONE WORK ALONG WITH SUPPORTING AFFIDAVIT

MOST RESPECTFULLY SHOWETH:

1. That, O.A. No. 34/2023 (renumbered as OA 111/2023/EZ) captioned

Pradeep Kumar Singh vs Union of India was filed by the one Mr

Pradeep Kumar Singh wherein he alleged violation of environmental

norms in the operation of quarrying and crushing units in Rajmahal

¥

hill of Mauza- Gadwa, District Sahebganj, Jharkhand.
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That, it is submitted that the Jharkhand State Pollution Control Board
(hereinafter “JSPCB”) had filed a Supplementary Affidavit dated
27.03.2025, making averments that the answering Respondent was
issued closure order with immediate effect vide Board’s Memo No.
876 dated 25.03.2025 and was directed to deposit Environmental
Compensation amounting to Rs. 1,92,03,125/- (Rupees One Crore
Ninety Two Lakh Three Thousand One Hundred and Twenty-Five

only).

That, to apprised the Hon’ble Bench latest position and update the
answering Respondent submitting this affidavit. The answering
respondent, aggrieved by the direction dated 24.03.2025, moved an
application dated 04.05.2025 for reconsideration of Ref. No. B-957
dated 17.04.2023 and recall of the closure notice dated 25.03.2025
issued vide Ref. No. 876. A true copy of the application dated

04.05.2025 is annexed herewith as Annexure A-1.

That, upon due consideration of the said application, JSPCB was
pleased to revise the Environmental Compensation from Rs.
1,92,03,125/- to Rs. 24,68,750/- (Rupees Twenty-Four Lakh Sixty-
Eight Thousand Seven Hundred and Fifty only) which was

communicated vide letter No. PM/DMK/EC/197/2024/2022 dated

W
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22.07.2025. A true copy of JSPCB letter  No.

PM/DMK/EC/197/2024/2022 dated 22.07.2025 is annexed herewith

as Annexure A-2.

That, the answering Respondent duly deposited the revised
Environmental Compensation of Rs. 24,68,750/- through online
payment Ref. No. RRR2032592837001 dated 22.07.2025, and the
same has been confirmed by JSPCB vide its communication No.
PM/DMK/EC/197/2024/2185 dated 31.07.2025. The said letter
categorically records that the answering Respondent has complied
with CTO conditions and Hon’ble NGT conditions, and consequently
the closure order stood revoked. A true copy of JSPCB letter No.
PM/DMK/EC/197/2024/2185 dated 31.07.2025 is annexed herewith

as Annexure A-3.

That, subsequently, the JSPCB issued Consent to Operate (CTO) in
favour of the answering Respondent vide Ref. No.
JSPCB/HO/RNC/CTO-22018411/2025/2195 dated 09.08.2025, valid
till 30.09.2030. A copy of the CTO issued on 09.08.25 is annexed as

Annexure A-4.

That, the answering Respondent is presently carrying out operations

of the stone crusher unit strictly in compliance with the conditions

stipulated under the CTO, Consent to Establish (CTE), and
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recommendations of the Joint Committee. All requisite precautionary
measures as per law and guidelines have been implemented in letter

and spirit.

That, it is pertinent to submit that the answering Respondent has taken
all necessary approvals from the competent authorities and is fully

complying with the environmental norms and regulatory framework.

That, it is most humbly submitted that the notice issued against the
answering respondent deserved to be discharged, and the O.A. may be

dismissed qua the answering respondent.

The statements made in the foregoing paragraphs are true and correct
to my knowledge and belief, and the annexures are true copies of their

respective originals.
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PRAYER

In light of the foregoing, it is most humbly submitted that the notice issued
against the answering respondent may kindly be discharged, and the O.A.

may be dismissed qua the answering respondent.

AND FOR THIS ACT OF KINDNESS, THE RESPONDENT NO. 04

AS IN DUTY BOUND SHALL EVER BE GRATEFUL

gy, kY o~
,fj
Dede: 21 Ay 202€ RESPONDENT NO. 04

THROUGH

- -

| TATSAT SHUKLA]

ADVOCATES FOR THE APPLICANT

OFFICE : C-405, SUPERTECH RAMESHWAR ORCHID,
KAUSHAMBI, GHAZIABAD, U.P -201010

CONTACT: +91-8931046220

EMAIL: lawyerforveterans@gmail.com




= ):"_{.:-: - = '.-z -
e - e
%Y oQ o AP £ -
L[S 3P & | iy
L y 0 3 W r, Tenueees 4 | : i
TNT O, 5 ) e —_ Sy .
BEFQRT FHE N ATIONAL GREEN TRIBUN AL FASTERN ZONF

{ = TEN
) ﬂﬂ?’!_a;~TE1_;f.

BENCH AT KOI KAT A

111 OF 2023 (EZ2)

OA.NO.
IN THE MATTER OF:
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AND

IN THE MATTER OF:

M/S. MAA SHITLA STONE WORKS (CRUSHER UNIT-I)
Through its Proprietor: SANJAY KUMAR YADAV

Having 1ts address

Khata No. 47, Plot No 10/P,
i
{-:;5 Mauza — Gadwa, PS — Taljhari.
District — Sahibganj, Jharkhand — 816115 ... RESPONDENTS NO. 04

AFFIDAVIT
[, Sanjay Kumar Yaadav, aged about 41 years S/o Shri Dwarika Prasad
Yadav, having address at Khata No. 47, Plot No. 10/P. Mouza- Gadwa. PS -

Taljhari, District — Sahebganj, Jharkhand - 816115, do hereby solemnly

affirm and state as follows:-
That T am the Applicant in the accompanying application and I am

L.

ell conversant with facts of the case and circumstances of the case and

N
Lompetent to depose hereto.
/" That I have filed the accompanying application and the contents of the

L
o2
-
:
ro




9\ AUG 0B

same from para 01 to 10, which has been read over to me in vernacul

ar as
well, may kindly be read over as part of this athdavit which contents are not
been repeated for the sake of brevity.

N
-‘.

I say that no part of it is false and nothing material has been
concealed.

C@Wﬁ. P 2N
“DEPONENT »
&nban/brﬂaj’& )
Verified at el

onthisday of .................. 2025 that
the contents of my above affidavit are are true and l?orL:A U([;‘

Verification

-\pf,

- personal
knowledge and believe to be true and nothing material is suppressed or
concealed therefrom.

P Sk

DEPONENT

W swovar's
S
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AnNgxURE A-1

To,
The Member Secretary
Jharkhand State Pollution Control Board

Township Administration Building,
HEC Complex, Ranchi

Ref: - Notice Ref no B-957 dated 17.04.2023, Closure notice vide
Ref no B-1013 dated 10.08.2021, Revocation letter B-1557 dated
24.09.2021 and Ref no 876 dated 25.03.2025

Sub: - Application for reconsidering the Ref no B-957 dated
17.04.2023 and Recalling the Closure notice dated 25.03.2025
issued vide ref no 876 based on the Ref no B-957 dated
17.04.2023 in relation to Stone Crusher unit, Sahebganj Area of
Jharkhand on behalf of M/S Shitla Stone Works.(Stone Crusher)
through its proprietor, Sanjay Kumar Yadav.

Sir,

The wundersigned is moving the present application for
reconsidering the Ref no B-957 dated 17.04.2023 and Recalling
the Closure notice issued vide Ref no 876 dated 25.03.2025
which itself is based on the Ref no B-957 dated 17.04.2023 on
the following grounds:-

1. That the undersigned on behalf of the unit has already filed
show cause reply on 11.05.2024 bringing on record the
details regarding the non consideration of compliances
made in the year January 2021 itself and for which reply as
well as photographs were submitted before the Hon’ble
Board and considering the same, the Board was pleased to
revoked the closure notice vide memo no B-1557 dated
24.09.2021.

2. That in Ref no B-957 dated 17.04.2023, the calculation of
no of days appears to be wrong as the board itself
mentioned the no of days to be 75 however it has calculated
the compensation for 1229 days which is wrong as per the
records of Mining office also.
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3. That it is submitted that though the applicant had not

violated any condition stipulated in the CTO however some
inspection were made in his absence behind the back and
report were submitted on 04.11.2020 in which certain
minor discrepancy were pointed out and for which show
cause were issued vide memo no B-396 dated 05.02.2021.1t
is pertinent to mention that the inspection dated
04.11.2020 was made in absence of any person on behalf of
the unit and therefore the unit was unable to justify the
deficiency as pointed on 04.1 1.2020.

. That accordingly the undersigned submitted detail reply on

01.03.2021. It is further submitted that the board without
considering the show cause reply issued vide memo no B-
1050 dated 10.08.2021 recording therein in its order that
the undersigned has not submitted the reply and therefore
closure notice were issued vide memo no B-1050 dated
10.08.2021.1t is submitted that the undersigned after
finding the error on record represented before the authority
along with the reply dated 1.03.2021 and photographs of
unit and after considering the same the Board was pleased
to revoked the closure notice 'vide memo no B-1557 dated
24.09.2021. '

. That it is relevant to mention that surprisingly the under

signed has received a letter vide Ref no b-957 dated
17.04.2023 wherein the Board have been pleased to raise
demand to the tune of Rs 1,92,03,125 as environmental
compensation which is illegal and arbitrary as the board
itself finding that the undersigned has already rectified the
discrepancies in January 2021 itself and is not operating
the unit in violation to the condition of CTO as such the
board have been pleased to revoked the earlier closure
notice in 2021 itself,
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. That the applicant had not been afforded any opportunity to

present the defence and the relevant facts before imposing
compensation. It is also relevant that the no of days have
wrongly calculated to be 1229 days as the same letter
records the no of days to be 75 days which leads to the
conclusion that the calculation is wrong and needs
reconsideration.

. That vides Ref No. JSPCB/HO/RNC/CTO-

4296420/2019/214 dated 24.01.2019, Consent to Operate
(CTO) under Section 25/26 of Water (Prevention and Control
of Pollution) Act, 1974 and under Section 21 of Air
(Prevention and Control of Pollution) Act 1981 was granted
to my unit and same got renewed time to time which is valid
till 31.05.2025.

. That the applicant have complied with all the requirements

as well as Specific and General Conditions as specified in
the CTO and have not violated any of them.

_That earlier the unit pursuant to report dated 04.11.2020

issued a show cause notice issued vide memo no B-357
dated 05.02.2021 for filing show cause reply on or before
02.03.2021 and for hearing on 02.03.2021 and the
applicant through advocate had filed reply dated 01.03.2021
disclosing the compliance with respect to the deficiency
pointed out in inspection dated 04.11.2020 along with
photographs and even hearing have been availed. However
despite that the Hon'’ble Board has been pleased to issue
closure notice recording therein that no reply has been filed
which appears to be contrary to the record.

10. It is submitted that the undersigned after finding the error

on record represented before the authority along with the
reply dated 1.03.2021 and photographs of unit and after
considering the same the Board was pleased to revoked the
closure notice vide memo no B-1557 dated 24.09.2021.
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11. That it is also submitted that surprisingly the applicant
have been served with Ref letter no B-957 dated 17.04.2023
and demand to the tune of Rs 1,92,03,125 as environmental
compensation have been raised which is illegal and
arbitrary and the applicant have also moved before the
Hon’ble High court in WP(C) 3472 OF 2023 against the Ref
letter no B-957 dated 17.04.2023 and the Hon’ble Court
have been pleased to issue notice to the Board on
09.01.2024 to the prayer of the applicant and matter is still
subjudice and considering the same the board has renewed
my CTO time to time.

12. That it is submitted that surprisingly the applicant came to
know the letter issued by board vide Ref no 876 dated
25.03.2025 vide which the board have been pleased to issue
the closure notice on the basis of the memo no B-957 dated
17.04.2023 by which the compensation was imposed and
same is under challenged before the Hon’ble High Court and
therefore the entire unit stand still without work.

13. That it is submitted that under the above facts the closure
notice issued vide memo no 876 dated 25.03.2025 and the
memo  no B-957 dated 17.04.2023 by which the
compensation was imposed may be reconsidered and the
applicant may be exonerated from the above demand and
closure notice dated 25.03.2025 may be recalled.

14.That it is submitted that though the applicant denies the
deficiency pointed out however at the best the applicant can
only be held liable for environmental compensation till
24.09.2021 as the board itself after being satisfied have
revoked the earlier closure notice issued vide memo no B-
1050 dated 10.08.2021. It js submitted that the applicant is
also 'enclosing the data available in mining office till
24.9.2021 which comes to seventy days so that no of days
be calculated and reconsideration be made for calculating
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the environmental compensation and recalling the closure
notice issued vide ref no 876 dated 25.03.2025.

15. That it is submitted that apart from above requisites I have
always followed and ready and willing to comply with the
directions as given by the department.

In view of the above, It is
therefore requested you to kindly
accept my  application  for
reconsidering the Ref no B-957
dated 17.04.2023 and Recalling
the closure notice issued vide ref
no 876 dated 25.03.2025 in
relation to Stone Crusher unit,
Sahebganj Area of Jharkhand on
behalf of M/S Shitla Stone
Works.(Stone Crusher] through
its proprietor, Sanjay Kumar
Yadav. I shall be pleased to
furnish additional clarification, if
any, required on the above and
also would present the same in

person.

" Attachment :-
1. Ref no B-957 dated 17.04.2023.

2. Ref no 876 dated 25.03.2025.
3. Reply dated 01.03.2021.

4. Memo no B-1557 dated 24.09.2021.

5. Dealer return
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ANNEXURE - 1 @

WS WWWWW

‘s‘u‘wg _]I {ARKHAND STATE POLLUTION CONTROL BOARD
L 174 *-A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI ~ 834004,
JEFCD b °: vhﬂcb. cin  E-molt renchijspeb@omall.cam
Sl 852/2400979{2401847, Fax-06551-240005

Ref.No.B= 787 Ranchl, Daed. L2204 [ 003
From,

Yatindra Kumar Dns,

Meraber Scerctary,
To,

Sri Sonjay Kumar Yadav

M/s Maa Shetla Stone Works .

Mauza - Gudwa, PS. Sakrigali

Dist.-Sahcbganj

Sub: - lmpasition of Euvironmental Compensation — Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Cicarance (BC) observed in your Urit and in light of the verioys directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 232017/EZ, 0. A. No. 7.76120 18
and O. A. No. 373/2019 an interim Environmertal Compensation for thirty (30} days period was
caleulated end fevied on you amouating to INR 258000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1608 dated 19.11.2019, It was firther n‘nfonnc_d that
the amownt of Environmontal Compensation may be rediccd or increased as per the time taken

for compliance and you wers dirscted to submit the Environmental Compansation.

Whereas, the amount of Interim Environmental Compensation lias not been received by the
Board till date. B

Whereas, it was observed that your Unit was operational in violation to the eavironmental norms
for 1229 days till dated 31/03/2023.

Wheress, the Environmontal Compensation against (he Unil has been calculated (Calculation
Sheet enclased) in accordance with the recommendation of the Expert Committee, amounting to

INR 1,92,03,125.00 (Ropees One Crore Ninety Two Lakbs ‘Three Thousand One Hrindred
Twenty Five Only)

Now, therefore, in view of the sbove and by cxercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollutien) Act, 1974 and urder section 31(AY of the Al

(Prevention and Control of Pollution) Act, 1981; the following dircetions is hereby, being issued

to the Unit: - - P

2) To decposit the revised amount of Enﬂmm{wnmi Compensation amownting to INR

1,92,03,125.00 (Rupees One Crore Ninety Two Lokhs Three Thoussnd One Hundred
Twenty Five Only) within 30 days of issuance of this letter,

b) To cnsure that the Unit is closed down with immediate cffect.

In case of failure to comply the above directions given by the Board, legal action may be
initisted against the Unil.

Eaci: As ubove

(Yatindra ar Das)
Meniber ry

(2
/ CWO Scanned with CamScanner
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= ARGTS I YT fagaor gy @4
JHARKHAND STATE POLLUTION CONTROL BOARD

- Lo T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCH] -834004
3 Phone.: 0651-2400851/2400852/240097 7, Fax-0651-2 i
b site : A ic. i : is mail.com

Ref. No. PC/EC/ DMK/14/2025/.............. Ranchi, Dated..................
From,

Rajeev Lochan Bakshi,

Member Secretary.
To.

Sri Sanjay Kumar Yadav,
M/s Maa Shetla Stone Works,
Mauza - Gudwa, Dist.-Sahebganj.

Sub: - Direction of Closure under section 33(A) of the Water (Prevention and Control

of Pollution) Act, 1974 & under section 31(A) of the Air (Prevention and Control
of Pollution) Act, 1981 -Regarding.

Ref: Board’s Letter no. B-957 dated 12/04/2023 & B-608 dated 28/02/2024.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions
issued by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No.
776/2018 and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30)
days period was calculated and levied on you amounting to INR 2,58,000/- (Rupees Two
Lakhs Fifty Eight Thousand Only) vide Board's Ref. No. B-1608, dated 19.11.2019. It was
further informed that the amount of Environmental Compensation may be reduced or
increased as per the time taken for compliance and you were directed to submit the
Environmental Compensation. The Board has not received the above said amount of iaterim
Environmental Compensation till date.

Whereas, it was observed by the Board that your Unit was operational in violation to the
environmental norms for 1229 days till dated 31/03/2023.

Whereas, the Environmental Compensation against the Unit has been calculated in
accordance with the recommendation of the Expert Committee. amounting to INR
1,92,03,125.00/- (Rupees One Crore Ninety Two Lakhs Three Thousand One Huadred
Twenty Five Only).

Whereas, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act. 1981: it was directed vide Board’s Ref. No. B-957
dated 12/04/2023 to deposit the amount of Environmental Compensation within 30 days of
issuance of the letter.

reas, it was again directed vide Board's Ref. No. B-608 dated- 28/02/2024 to submit the
 Environmental Compensation amounting to INR 1,92,03,125.00/- (Rupees One
;\Two Lakhs Three Thousand One Hundred Twenty Five Only).

O



Whereas, neither any representation nor the above said amount of Environmiental
Compensation has been received by the Board till date. i

Now, therefore, in view of the above and by exercising the powers vested under section
33(A) of the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A)
of the Air (Prevention and Control of Pollution) Act, 1981 ; the Competent Authority has
been pleased to issued the following directions :-

a) To close down the operation of the Unit with immediate effect till further orders. :

b) To deposit the Environmental Compensation amounting to INR 1,92,03,125.00/-
(Rupees One Crore Ninety Two Lakhs Three Thousand One Hundred Twenty Five

Only). with the Board within 15 days of issuance of this letter.

This issues with the approval of the Competent Authority.

Sdi-
(Rajeev Lochan Bakshi)
Member Secretaty

Memo No. ....coinvnennnns Ranchi, dated ................

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate
the needful action and file certificate case for recovery of the above mentioned
Environmental Compensation amount at an earliest.

i Sd/-
(Rajeev Lochan Bakshi)
Member Secretary

0

Memo No. ..£7-4.... Ranchi,dawd.MA.Ql/zo%.,

Copy to: The Secretary, Forest, Environment and Climate Change Department, Gdvt of
Tharkhand/The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office-cum- Laboratory, Dumka for
information and necessary action please. : o L) |
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ANNEXURE 3

To,

The Member Secretary

Jharkhand State Pollution Control Board
Township Administration Building,

HEC Complex, Ranchi

Ref:- Your letter vide Ref no B-396 dated 05.02.2021.

Sub:- Reply to Show cause in relation to Inspection Report of Stone Crusher
unit, Sahebganj Area of Jharkhand on dated 04.11.2020 on behalf of Maa
Shitla Stone Works (Stone Crusher) through its Proprietor, Sanjay Kumar
Yadav. :

Sir,

The undersigned is submitting reply with respect to the above referred letter
whereby a show ¢cause was asked to be submitted before your goodself on or
before 02.03.2021, with respect to inspection report dated 04. 11.2020, [ am
submitting my parawise reply as follows:- e

1. That vide Ref No. JSPCB/HO/RNC/CTO-5531890/2019,’1296 dated
06.07.2019, Consent to Operate (CTO) under Section 25/26 of
Water(Prevention and Control of Pollution)Act, 1974 and under Section
21 of Air(Prevention and Control of Pollution) Act 1981 was granted to my
firm.

2. That [ have complied with all the requirements as well as Specific and
General Conditions as specified in the CTO and have not violated any of
them. :

3. That an inspection of my unit was done on 04.11.2020 by the team of
JSPCB, whereby there were some deficiency was found and an inspection
report was prepared accordingly.

4. That with reéspect to inspection report it is submitted that it is complied
and my reply to the inspection report is as follows:-

§eria] [tern Status as on Present Status
INo. inspection
. T date i.e
04.11.2020

i Vehicular It was found |1t . was found during
; Spray during inspection.

E inspection.

e 4 _—

(2
A
G
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2 B
| i Water tap No Water tap installed
near Conveyor (photograph annexed as
Annexure-1)
1ii. Near Loading No Water spray near loading
Point point functioning
(photograph annexed as
Annexure-2)
iv. Internal Road Katcha Pucca - Construction,
(Photograph Annexed as
Annexure-3)
L' Stock Yard No Stock Yard Covered,
Covered (Photograph Annexed-4)
Vi Boundary 2 sides pucca | Yes, Constructed from all
Wall boundary sides, (Photograph
Annexed as Annexure-5)
Vii. Plantation 86 plants It is planted in required
found numbers (photograph of
plants and photocopy of
receipt of Forest
department annexed as
Annexure-6)
viii Covered No Yes, (photographs annexed
transportation Annexure-7)
ix. PM 10 No Installation under process
X. Conveyor Belt No It is covered(Photograph
covered annexed as Annexure-8) _J

5. That it is submitted that the applicant has substantially complied with
the objections raised in inspection report dated 04.11.2020.

6. That it is submitted that apart from above requisites [ have always
followed and ready and willing to comply with the directions as given by
the department.
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[ﬁ view of the above, It is therefore
requested you to kindly accept my reply
and show cause notice issued méy be
recalled. Notwithstanding the above
facts, the company is open to any
further alteration/modification as may
be suggested by the JSPCB/MOEF,
which would be in the intEre:-st of
Em{ironment Protection. We shall be
pleased to furnish additional
clarification, if any, required on the

above and also would present the same

in person.

W's Maa Shitla Stons Woris
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| qéAqNNEXUREH
= FREUS IS WguoT fAg=or :
&

T JHARKHAND STATE POLLUTION CONTROL BOARD
) T A Division Building, HEC Campus, Dhurwa, Ranchi- 834004,
M Phone No:-065 1. 2400852, 2400851, 2400979, 2401847 Fax No.- 2400850/138
Web: www.jspeb.nic.in; c-mail- ranchijspeb@gmail com
Ref No ’ Dated
From.

Yatindra Kumar Das,
Member Secretary.

To,
Sri Sanjay Kumar Yadav
M/s. Maa Shitla Stonc Works.,
At - Gudwa, PS- Sakrigali,
Dist - Sahebganj.

Sub: Revocation of closure order - Regarding.
Ref: Board’s Ref No. — B-1050; Ranchi, Dated 10/08/2021

Whereas, direction for closure under section 33 (A) of the Water (Prevention and control of
Pollution) Act, 1974 and under section 31 (A) of the Air (Prevention and control of Pollution)
Act, 1981 was issued to your Unit vide Board’s Ref No. — B-1050; Ranchi, Dated 10/08/2021.

Whereas, your Authorized Representative has appeared before the Member Secretary on
03/09/2021 and has put up his arguments.

Now, therefore, in view of your arguments and the documents produced the direction for
closure issued by Board’s Ref. No. B-1050; Ranchi, dated 10/08/2021 is hereby revoked.

Sd/-
(Yatindra Kumar Das)
Member Secretary

Memo No..ﬂj -155 9" Ranchi, Dated..?.f'&'/.ﬂ’,/..??. 1/

Copy to: The Chairman, Jharkhand State Vidhut Vitran Nigam Ltd., Dhurwa, Ranchi / Deput)‘/
Commissioner, Sahibganj/ D.M.O., Sahibganj / Regional Officer, JSPCB Dumka for

information & necessary action.

(Yatind mar Das)
Memb retary
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423/25, 10 45 PM Department of Mines & Geology, Government of Jharkhand

importanl Notice

ANNEXURE S

Tindicates mandatary field

OMO ; SAHEBGAN ~ Dealer MO BIAL SHITLA STONE V02 (520100107771 v
2 Name
: M s Mineral
i Mineral : -Select- v © -Select- v Mineral Type 3 -Select- v
: Nature
Financial 2019-2020 v £, F5} o

Year

21-Dec-2019

Boulder Stone Boulder

2 STONE Boulder Stone Boulder  20-Dec-2019 4500.000 Cft
3 STONE Boulder Stone Boulder 19-Dec-2019 4500.000 Cfl
“ 4 STONE Boulder Stone Boulder  18-Dec-2019 4500.000 Cft
i 5 STONE Boulder Stone Boulder 17-Dec-2019 4500.000 Cft

Y

s ~Nar els . —— =y
Department of Mines & Geology, Gove:n_-lrﬂen! of Jharkhand =3

About S5L Certificates.

ctc

https:/imineralsportal jharkhand.gov.in/portalDealerRetum/DealerMinorProcessingView.aspx 11

s .




AN

| %

4/23/25, 10:45 PM

G

View

‘Department of Mines &:
'.Government of

Jharkhand g%

>

Depariment o

34

%

“indicales mandatory field

. SAHEBSAN.
DMO

j Mineral -Select-
j Financial ~ 2019-2020
B Year

PR )

{Si# - " Mineral

- STONE

] 2 STONE
3 STONE
4 STONE
8 5 STONE

6 STONE

_Department of Mi

hitps:/imineralsportal.jharkhand.gov.in/portal/DealerRetum/DealerMinorProcessing View.aspx

v Dealer
Name

Mineral
Nalure

Month

Boulder
Boulder
Boulder
Boulder

Boulder

nes & Geology, Government of Jharkhand 7%

TS KA i

-Select-

March

Stone Boulder
Stone Boulder
Stone Boulder
Stone Boulder
Stone Boulder

Stone Boulder

21-Mar-2020
20-Mar-2020
14-Mar-2020
13-Mar-2020
12-Mar-2020

11-Mar-2020

*! Date of Processing

TACSTUNE wWORKS (620100363001 b

Mineral Type -Select-

- _Ei_rocééséd Quanmy o
4500.000 Cft
4500.000 Cft
4400.000 Cft
4500.000 Cft
4500.000 Cft

4500.000 Cft

View Paging Results 1 -6 of 6

Gt

171



4/23/25, 10.46 PM

Importam Notice ¥

Department of Mines & Geology, Government of Jharkhand

g‘ Department of Mines & Geology- %
§ Governmen otharkhand b T

> } Home » Dealer Return Minor » Add Processing

1
I’ ew Processing Details

e
Rl View

Change Password

“indicales mandatary field

I

i
3 SAHE R aA
DMO

3
¥

L4

Mineral ~Select-

§
3
H
Fmancal 2020-2021
N Year .
o
L3
- i s
15w
X o B Y
';; 1 STONE
2 STONE
'E STONE
-4
i 4 STONE
i‘ 5 STONE
g 6 STONE
N7 STONE
- i STONE
{9 STONE
g 10 STONE
1 STONE
12 STONE
g 13 STONE
14 STONE
15 STONE
i 16 STONE
"* 17 STONE
R 18 STONE
19 STONE
20 STONE

v  Dealer RS MAA SHITE A STOME WORKS
Name
< Mineral Select.
. -Selecl- v
Nature
v
Month :  April v

\ ‘ : 'Iypa‘ .j;_‘fl'-l ; ;.:bajle";l_f :Pré_cé:agig&
Boulder Stone Boulder  23-Apr-2020
Boulder Stone Boulder ~ 22-Apr-2020
Boulder Stone Boulder  21-Apr-2020
Boulder Stone Boulder  20-Apr-2020
Boulder Slone Boulder  18-Apr-2020
Boulder Stone Boulder  17-Apr-2020
Boulder Stone Boulder 16-Apr-2020
Boulder Stone Boulde-r 15-Apr-2020
Boulder Stone Boulder  14-Apr-2020
Boulder Stone Boulder 13-Apr-2020
Boulder Stone Boulder 11-Apr-2020
Boulder Stone Boulder 10-Apr-2020
Boulder Stone Boulder  09-Apr-2020
Boulder Stone Boulder  08-Apr-2020
Boulder Stone Boulder  07-Apr-2020
Boulder Stone Boulder  06-Apr-2020
Boulder Stone Boulder  04-Apr-2020
Boulder Stone Boulder  03-Apr-2020
Boulder Stone Boulder  02-Apr-2020
Boulder Stone Boulder  01-Apr-2020

Department of Mines & Geolégy, Government of Jharkhand ;

https://mineralsportal. jharkhand gov.in/portal/DealerRetum/DealerMinorProcessing View.aspx

010930001

Mineral Type

-Select- v

Processed Quanmy

4500.000 Cft
4500.000 Cht
4500.000 Cft
4500.000 Cft
4500.000 Cft
4500.000 Cft
4500.000 Cft
4500?000 cft
4500.000 Cft
4500.000 Ch
4500.000 Cf
4500.000 Cft
4500.000 Cft
4500.000 Cft
4500.000 Ct
4500.000 Cft
4500.000 Ch
4500.000 Cft
4500.000 Cft

4500.000 Cft

B view Pagmg Resulls 1-200f20

Aboug SSL Certificates

17
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4/23/25, 10.46 PM Department of Mj , Government of Jharkhand ( G :

eplogy

i Government of Jharkhaqd
}mponant Notice * 2

> } Home » Dealer Return Minor » Add Processing

iew Processing Details

*indicates mandatary field

View
DMO SAHL AN v Dealer RS MAA SHIEL A S TONE WORKS (62010010 80011 -

Name
Mineral

B Mineral -Select- v 3 B J -
Nt Select v Mineral Type Select v

B Financial  2020-2021 v
Month June v '

B view Paglng Results 1 7of7
:‘Deleta

""" Date of Processing - . Processed Quantity > Edit (2]

ISw TL . mineral 75 Nature

4500.000 Cft

Boulder Stone Boulder  30-Jun-2020
2 STONE Boulder Stone Boulder  29-Jun-2020 4500.000 Cft
3 STONE Boulder Stone Boulder  28-Jun-2020 4500.000 Cft
4 STONE Boulder Stone Boulder  27-Jun-2020 4500.000 Cft
; 5 STONE Boulder Stone Boulder  26-Jun-2020 4500.000 Cft
, 6 STONE Boulder Stone Boulder  25-Jun-2020 4500.000 Cft
7 STONE Boulder Stone Boulder 2441.::;-2520 4500.000 Cft

" About SSL Certificates

Department of Mines & Geology, Government of Jharkhand 7=,
9 i & > Ayl iy

https://mineralsportal.jharkhand.gov.in/portaliDealerReturn/DealerMinorProcessingView.aspx n




4
4/23/25, 10:46 PM Depantment of Mines & Geology, Govemment of Jharkhand C)

@ ‘Department of Mines & Geology QAT LY

Government of Jharkhand L P
ortant Notice 4 i : o g ’ ﬁcnunge Password OHelp C.,Logout

> } Home » Dealer Return Minor » Add Processing

iew Processing Details

* indicates mandatory field

DMO IEBGANS v  Dealer M Mo SHIETEA S TOME w3 12KS (620100010 $0n 1) v

Name .

; Mineral

§ Mineral -Select- v : -Select- v Mineral Type ;. -Selecl- v
Nature

L3

B Fmancial  2020-2021 v

e

Year Month :  July

B view Pageng Resuits 1 -4 0of 4

"' Date of Pracessing /s, Processed Quantity - - Edit =} De!ete

1 STONE Boulder Stone Boulder  04-Jul-2020 4500.000 Cft
g 2 STONE Boulder Stone Boulder  03-Jul-2020 4500.000 Cft
E STONE Boulder Stone Boulder 02-Jul-2020 4500.000 Cft
: 4 STONE Boulder Stane Boulder  01°Jul-2020 4500.000 Cft

About SSL Certificates

N

 Mines & Geology, Gavernment of Jharkhand : .

https:#nﬁneralsporlal.mnmnd.gov.infponaHDalerRetumeealerMinorProeessthrew.aspx

C'LC' 1”1
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4/23125, 1048 PM Depariment of Mines & Geology Government of Jharkhand =5

l Government of .'Jharkhand
Importanl Notlca

. i Change Pas wi;_icllﬁotieip (2 Logou

* indicales mandatory field

ST RGN v

v Dealer M5 MAA SHITLA STONE Wi
Name
Mineral
Mineral Select- v -Select- v Mineral Type -Selecl- v
Nature
Financial 2020-2021 v pLrrn
: October % ol

1 STONE Boulder Stone Boulder  31-Oct-2020 4500.000 Ctt

2 STONE Boulder Stone Boulder  30-Oct-2020 4500.000 Cft

= STONE Boulder Stone Boulder  29-Oct-2020 4500.000 Cft

g 4 STONE Boulder Stone Boulder  28-Oct-2020 4500.000 Cft
4500.000 Cft

Stone Boulder  27-Oct-2020

Boulder

" About SSL Certicates

Department of Mines & Geology, Government of Jharkhand

mn

hittps://mineralsportal jharkhand gov.in/portal/DealerRetum/DealerM inorProcessingView.aspx

s




20

i
4123025, 1048 PM Depariment of Mines & Geology, Govemment of Jharkhand Q
@ Department of Mines & Geology
Government ol Jharkhan -

k]
lmponant Notice iy

ﬁ cmnga Pauword ; 0 Help Logout

* indicates mandatory field

MO SANE AN v  Dealer M MAA Sl E0a S TONE WORE S (3 20100103001) >
L Name
H G Mineral
Miner -Select- v -Select- ~ Mineral Type -Select- v
Nature
Fmnancial 2020-2021 v
; Month November v

View Paging Resulls 1-6 of 6

. Date of Processing | '_Processed Quantity , - Edit

07-Nov-2020 4500.000 Ch

Boulder Stone Boulder

1 2 STONE Boulder Stone Boulder  06-Nov-2020 4500.000 Cft

3 STONE Boulder Stone Boulder  05-Nov-2020 4500.000 Cft

4 STONE Boulder Stone Boulder  04-Nov-2020 4500.000 Cft

4 5 STONE Boulder Stone Boulder  03-Nov-2020 4500.000 Cft
Boulder Stone Boulder  02-Nov-2020 4500.000 Cft

Department of Mines & Geology, Government of qha'rlihand About SSL Certificates

https //mineralsportal.jharkhand.gov.in/portal/DealerRetum/DealerMinorProcessingView.aspx 11

et™
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4123025, 10.48 PM Department of Mines & Gedagv. Govemment of Jharkhand =

Department of Mines & Geology :
Government of Jharkhand ;
Importanl Notice

& tfhange Péﬁ;wors [+] Hﬁip C‘, Logout

> | Home » Dealer Retumn Minor » Add Processing

iew Processing Details

* indicates mandalory flield

Add (IR
&
3
* DMO SAHE RGAN ~  Dealer MS MAA SHITLA STONE WORKS (6200910300 1) v
= . Name
¥ Vineval Select o MO . ca Kk Satect <
N Nature -Select- v ineral Type
l|.
d Fnancial  2020-2021 e ] :
P 25 o anuary v
t B View Paging Results 1 - 2of 2
ISW oo Mineral s Nature oo Type s ! \Date of Processing - Processed Quantity | Edit ‘Delete
3 1 STONE Boulder Stone Boulder 23-Jan-2021 4500.000 Cft
2 STONE Boulder Stone Boulder 16-Jan-2021 4500.000 Cht

el o,

]

¥ & :
Department of Mines & Geology, Government of Jharkhand About SSL Certificates

https://mineralsportal.jharkhand.gov.in/portalDealerRetum/DealerMinorProcessing View.aspx 11
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<
-l Depariment of Mines & Geology, Govemment of Jharkhand W) )
7Ey Dopartment of Mines & Geologyy — s ;
. Government otharkhand - 4
Imponant Notice

> } Home » Dealer Return Minor » Add Processing
N

\ﬁew Processing Details

* indicates mandalory field

SAHEBGANI ~  Dealer M AAN SHIETEA S TONE WORKS (520100107300 b

DMO
Name
Mineral
§ Mineral . -Selecl- v :  -Select- v Mineral Type -Select- v
Nature
B Financial  2020-2021 v
S Month :  March v

Year
B View Paging Results 1 -4 of 4

Wineral ", 1Nat’@i’§ iy ‘Date of Processing e .-Pr}:ﬁéﬁsed Quantity’ : "_'Edlt i Delele
STONE Boulder Stone Boulder 19-Mar-2021 4500.000 Cft
B 2 STONE Boulder Stone Boulder 17-Mar-2021 4500.000 Cft
3 STONE Boulder Stone Boulder 16-Mar-2021 4500.000 Cft
STONE Boulder Stone Boulder 15-Mar-2021 4500.000 Cft
;
W of Mines & Geology, Govemmém of Jharkhand : i F b About SSL Certificates
https //mineralsportal.jharkhand.gov.in/portal/DealerRetum/DealerMinorProcessing View.aspx 171

e
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4/23/25, 10:49 PM Department of Mines & Geoiogy Govemment of Jharkhand =
Department of Mines & Geology o WS

: Wecfﬁesday Apmza 2025‘ 10 -ssait’Mr

Jmportant Notice ™" 3 =vri 224 ; ;
mportant Notice - hango Password OHelp LLogout

> } Home » Dealer Return Minor » Add Processing

#View Processing Details

A View
¥ dd * indicates mandaltory field
DMO Satie BOANY v Dealer : MS MAA i1 A STONFE WOk = (520100103001 v
Name
Mineral
B Mineral :  -Seled- v e -~ i : - 5
NEE Select v Mineral Type 5 Select: ™

f Francial  2021-2022 v

Year s Month :  April b
i] B view Paging Results 1 - 1 of 1
S LR _er)_erai .A:N,a,"-!"'e ; *Date of Processmg 1 Eroc_e-'sged Quantity | - Edit : De!eté
__' 1 STONE Boulder Stone Boulder  05-Apr-2021 4500.000 Cft
 §
About SSL Cerliﬁcales"

Department of Mines & Geology, Government of Jharkhand

htlps./mineralsportal. jharkhand.gov.in/portal/DealerRetum/DealerMinorProcessingView.aspx




4/23/25, 10:49 PM

Department of Mines & Geology

1

Government of Jharkhand

Important Notice ™

B

W1

> } Home » Dealor Return Minor » Add Processing

iew Processing Details

Department of Mines & Gedogy Govemment of Jharkhand

3 ﬁphﬁﬁgs Password 'OHelp_ (# Logo!

* indicates mandatory field

UL View
4
z SAHEBGAN
DMO
H Mineral -Select-
i
H
fFinancial  2021-2022
i Year .
i
3
r
A
S x
i 1 STONE
d 2 STONE
i 3 STONE
i STONE
E STONE
3

) biaturé

v Dealer
Name

Mineral
Nalure

Month

Boulder
Boulder
Boulder
Boulder

Boulder

MAS MANR SHITLA STOME WORKS (62010010300 1) 52

-Select-

July

Stone Boulder
Stone Boulder
Stone Boulder
Stone Boulder

Stone Boulder

bepaﬁmem of Mines & Geofogy,.Govemme';g_l of Jharkhand

-.Date of Pi’pcessln'g:i_} ':';: ;

22-Jul-2021
21-Jul-2021
20-Jul-2021
19-Jul-2021

17-Jul-2021

Mineral Type -Select- v

Processed Quantity

4500.000 Cft

4500.000 Cft
4500.000 Ctt
4500 000 Cft

4500 000 Cft

https:/fmineralsportal jharkhand.gov.in/portal/DealerRetum/DealerMinorProcessing View.aspx 4-;‘/

B view Paging Results 1 -50f 5

‘Edit 5257 7 "Delete

" About SSL Certificates -

7
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#4/23/25, 1049 PM

Important Notice < -

Government otharkhand I

Depariment of Mines &

@ Department of Mines & Geology

3 } Home » Dealer Return Minor » Add Processing

iew Processing Details

B o e e,

PG| Ve

g 342

B Change Pasaword OHe!p"E, l.ogout

* indicates mandatary held

T

oNO SAHEBGANI

i Minerat -Select-

4 Financial 2021-2022

Year .

B

LS - . . Mineral
4 1 STONE

:

g 2 STONE

¥

¥

M 3 STONE

v Dealer
Name

Mineral

Nature

Month

: Natd‘ra; %

Boulder for
chips

Boulder for
chips

Bouilder for
chips

S MAA SHITLA S

-Select-

August

Boulder for
chips
Boulder for
chips

Boulder for
chips

Depamﬁenl of Mines & Geology, Government of Jharkhand

12-Aug-2021

11-Aug-2021

10-Aug-2021

https //mineralsportal jharkhand.gov.in/porialDealerRetum/DealerMinorProcessingView.aspx

- Date of Processing .

INE WORKS (520100103001,

Mineral Type

Processed Quan!ity Edlt

cLs

-Select- v

E Vsew Paging Results 1-30f 3

4500.000 Cft
4500.000 Cft

4500.000 Cft

About SSL Centificates

mn




_4.'23."25 10.49 PM Department of Mines & Geology, Government of Jharkhand
_Department of Mines & Geology BTN

+

ﬁ Changu Password OHeIp (] Logout

> } Home » Dealer Return Minor » Add Processing

HView Processing Details

“indicales mandatory field

i HOGAN w Dealer PAS MAA SHIETLA STORH b ueK y (H20 10010 1Ny ~
Name
i Mineral
Mineral Select- v Natira: - -Select- v Mineral Type -Select- v

R Financial 2021-2022 v
o : Month September ol

B view Paging Results 1-2 of 2

 SH T Wineral 00T Nature {5 = P aype L T i Date of Processing | rocessed Quantity ;- Edit T [0 Delete
Boulder for Boulder for
1 STONE - ft
chips chigs 02-Sep-2021 4000.000 C
2 STONE Boulder Stone Boulder = 01-Sep-2021 3800.000 Cft
L
Department of Mines & Geology, Government of Jharkhand s : SR : - About SSL Certificates
htips /imineralsportal harkhand gov in/portal/Deaterfeturn/DealerMinorProcessing View.aspx c 11
C‘L
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@ - ANNExURE A-X
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& TR e e, wE0 $0 ¥o, g, I
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ANNEXURE - A-3 33
\_

I SINEUS I8 gq9vr Prjzvr gee
N JHARKHAND STATE POLLUTION CONTROL BOARD

TA, DIVISION BUILDING (GROUND FLOOR), HE C., DHURWA, RANCHI -834004
: &25.0@@1.{21@5@&24.@.&13&2101@@_9,» 651-2400850/138,
Web site - www Ispeb nic.in; e-mail ranc_hij_spcb@gr_gall,com

Ref. No. PM/DMK:’I-‘.(‘PI07-’2024:.‘..:TX.K,.\‘_'. il Ranchi, Dated. .5/ /O 7/ 202"
I'rom,

Rajeev Lochan Bakshi,
Member Secretary.

M/s Maa Shetla Stone Waorks,
Proprietor- Shrj Sanjay Kumar Yadav.
Mauza- Gudwa, District-Sahebgan.

Sub: Revoeation of Closure direction issued under section 33 (A) of the Water

(Prevention and control of Pollution) Act, 1974 and 31 (A) of the Air (Prevention
and control of Pollution) Act, 1981 - Regarding.

Ref:  Board's Letter no. 308 dated 11/02/2025,

With reference to the above noted subject, it is to inform

you that your unit was issued
closure order vide Board's letter no. 308, dated 11/02/2025.

Whereas, unit has deposited the imposed Environmental Compensation of Rs. 24,68.750/-
(Twenty-Four Lakhs Sixty-Eight Thousand Seven Hundred Fifty) vide Online
?\’EFT!RTGS/Cthuc & Ref. no. RRR203259283700] dated 22-07-2025 and has complied to
CTO conditions & Hon'ble NGT conditions.

Now. therefore, in view of the above, the Competent Authority in exercise of the powers
vested under section 33 (A) of the Water (Prevention and control of Pollution) Act. 1974
and 31 (A) of the Air (Prevention and control of Pollution) Act, 1981 hereby cancels/revokes
the closure order issued to the unit vide Board's Ref No. 308, dated 11/02/2025.

A

~
(Rajeev lgt%m Bakshi)
Member Steretary

BiKesovation letter

£



ANNEXLURE - A4

JHARKHAND STATE POLLUTION CON TROL BOARD

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400 139

Ref No. JSPCB/HO/RNC/CTO-2201841 1/2025/2195 Dated : 2025-08-09

Consent to operate (CTO) under section 25 /26 of the Water (Prevention & Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention & Control of Pollution) Act, 1981

L.

Application (s) dated 2025-04-01 of MAA SHITLA STONE WORKS, Occupier Name :SANJAY
KUMAR YADAV for consent under section 25 (I)(b)/25 (1) (¢)/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21(1) of the Air (Prevention & Control of Pollution) Act,1981..

Documents Relied Upon:

(a) The content of CTE issued vide Ref No.: J SPCB/HO/RNC/CTE-1726275/2017/824 Dated: 2017-12-27
at Mauza-Gudwa, Khata No.-47, Plot No 10/P, Mauza- Gudwa, P S -Sakrigali, District-Sahebganj, Area-
2.0 Acres, Investment Rs. 49.50 Lacs for production capacity of Stone Chips -4100 Cit/Day and Stone
Dust — 400 Cft/Day of this office.

(b) The content of CTO was granted issued by the Board vide Ref No- J SPCB/HO/RNC/CTO-
17619015/2023/2028 Dated: 2023-12-05 production of Stone Chips -4100 Cft/Day and Stone Dust — 400
Ctt/Day valid till 31.05.2025 of this office.

(c) The content of Affidavit for Land rent agreement made on 26.03.2025 and Notary dated 26.03.2025
signed by Notary, SAHEBGANJ , land given by Fagu Pahadiya and others to MAA SHITLA STONE
WORKS for Plot No. 10/P, J.B. No.-47, Area-2.0 Acres Mauza - GADWA, PS. - GADWA, Dist.-
SAHEBGANI for 04 years 11. Months on rent.

(d) The content of Affidavit regarding procurement of raw material from valid sources vide Ref. No. 46
dated 29.03.2025. ,

(¢) The content of Inspection Report (I/R), Ref No.-1764/R0O, J SPCB, Dumka, Dated 28.07.2025.

The consent is granted under section 25 / 26 of the Water (Prevention & Control of Pollution) Act, 1974
and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate the project in
Mauza -GUDWA , P S -GADWA » District -SAHEBGANI , as follows:

Project Site-Area Investment Product & Capacity Period of CTO

(Rs)

Plot Nos. Area Date of issue
To

Before Khata No.-47, 2.0 131/- lakh Stone Chips — 4100 25/03/2030
Expansion Plot No 10/P Acres Cft/Day and Stone

Dust - 400Cft/Day

C-CQ
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(A) Specific Conditions:

1. That the occupier shall ensure that the crushing units (both primary & secondary) should be placed in a
covered section and the crushing units having capacity more than 100 TPH, shall be provided with bag
house as emission control system.

2. That the occupier shall ascertain that conveyor belts be covered /enclosed to avoid fugitive emission,
without side-gaps, in enclosure and belts.

3. That the occupier shall ensure that crushed stones or finished products should be stored in a silo, or the
finished goods should be kept lower than the height of wind-breaking walls. Strong structural base and
framing should be provided for wind-breaking walls to withstand strong wind conditions. The height of the
stockpile should always be kept lower than the height of the wind-breaking wall. The wall can be erected
radially with a screen as center point. In addition, proper sprinkling arrangement should be provided all
around the stockpiles.

4. That, the occupier shall install scientifically designed adequate number of sprinklers with requisite
hydraulic pressure and shall ensure that the sprinklers remained in operation during crushing period.

5. That, the occupier shall store all raw materials and products under shed and shall as far as practicable do
their processing and transfer under foolproof cover(s) and shall install dust catchers over uncovered spaces
of processing and transfers.

6. That the occupier shall ascertain that the haul roads/roads within the mines/industry premises used for the
transportation of the products from the stone crushers or mines shall be paved and sufficient number of

sprinklers be in operation. The concerned crushers shall be responsible for installation and O&M.

7. That the occupier shall ensure that cleaning of crushing units shall be performed with only mechanical
means on regular basis.

8. That the occupier shall ensure that a proper green belt is to be developed surrounding the crushers.

9. That, the occupier shall ensure that stone crushers operating using DG set must get valid authorization
from Jharkhand State Pollution Control Board as per stipulated Rule.

10. That, the occupier shall operate and maintain the PTZ cameras.

11. That the occupier shall ensure that telescopic chute of adequate length of suitable material be installed at
ends of conveyor so that dust generated from this section is contained at source.

12. That, the occupier shall make sure that the Haul roads are properly maintained to keep control on the
secondary emissions. Adequate number of sprinklers should be installed to suppress the dust.

13. That, the occupier shall ascertain that overloading in loaded vehicle carrying stone/fines be avoided to
prevent spillage on the road. The crushing of these spillage under the wheels results in high load of PM
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10/PM 2.5. Minimum free board of minimum 6 inch should be left keeping in mind the undulating road
condition. The materials should be properly covered to prevent escape of fines.

14. That, the occupier shall provide display board of adequate size (preferably not less than 1 m x 1 m),
mentioning the following details: a) Name of the crusher / Mines with Capacity b) Address and exact
location of area with latitude and longitude of all corner points. ¢) Name of the proprietor with contact no. d)
Status of regulatory compliance status with Validity (CTE, CTO, HWA etc.) Status of Electricity Power
Supply.

15. That, this CTO is valid subject to any order/decision/OM/ guideline issued by Hon’ble
NGT/CPCB/MoEF and CC/Board or any other relevant organization.

16. That, the occupier shall submit compliance report on Board’s online Compliance Module before 120
days prior to expiry date of this CTO or ever year.,

17. That, the occupier shall maintain the compliance status, failing to do so may result in revocation of CTO
or imposition of environmental compensation.

18. That, the occupier shall submit applications for renewal of consent under section 25/26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 again 120 days prior to the date of expiry of this consent with requisite fee and
documents showing compliance of all of the above conditions.

19. That the occupier shall ascertain that the stone dusts from the stone crushing/ mines are not dumped in
the nearby area and may be utilized for construction activities of the 4-lane highway and Ganga Bridge in
the area and filling up the ponds/mine voids which were created during the stone mining or reclamation of

the stone mines.

20. That, the occupier shall submit ambient air quality and Noise level monitoring reports every year to the
Board.

21. That the occupier shall not do crushing activity after the consent validity period without obtaining
consent from Board.

22. That the occupier shall construct & maintain Boundary wall of minimum 10 ft height on all sides except
the material entry /exit point or gate.

23. The occupier shall separate the two units by boundary wall and shall continue comply all the
environmental norms as directed in the CTO and NGT guidelines.

(B) General Conditions :

1 That, the occupier shall maintain the National Ambient Air Quality Standard given below:

L



Concentration in Ambient Air

SN Pollutant Time Weighted | gygtria, Ecologically
Average Residential, Rural Sensitive Area
and Other Area (notified by
Central Govt.)
M @) 3) ) )
1 Sulphur Dioxide Annual 50 20
(SO2), pg/m3 24 hours 80 80
2. Nitrogen Dioxide Annual 40 30
(NO2), pg/m3 24 hours 80 80
3. Particulate Matter Annual 60 60
(size less than 10 24 hours 100 100
pm) or PM10,
pg/m3
4. Particulate Matter Annual 40 40
(size less than 2.5 24 hours 60 60
pum) or PM2.5,
pg/m3
5 Ozone(03), 8 hours 100 100
pg/m3 1 hour 180 180
6. Lead (Pb) pg/m3 Annual 0.50 0.50
24 hours 1.0 1.0
1. Carbon Monoxide 8 hours 02 02
(CO) mg/m3 1 hour 04 04
8. Ammonia (NH3) Annual 100 100
pg/m3 24 hours 400 400
9. Benzene (C6H6) Annual 05 05
pHg/m3
10. Benzo(a) Annual 01 01
Pyrene(BaP)
Particulate Phase
only ng/m3
11. Arsenic (As) Annual 06 06
ng/m3
12, Nickel (Ni) Annual 20 20
ng/m3

Note : Serial no. 1 to 4 — Mandatory
Serial no. 5 to 12 As applicable for specific type of industry.

AL
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2) That, the occupier shall maintain the emission quality within the standard and the quantity, as follows:
SN Parameter Standard
1 Particulate Matter 600 pg/m3
3) That, the occupier shall keep process effluent in close-circuit and the quality of effluent from other

sources in conformity with the standard (s) and the discharge quantity as below:

SN Parameter Standard
(6] That, the occupier shall dispose of solid wastes as follows:
SN Waste Type Mode of Disposal
1 Hazardous Carbonaceous Wastes | In co-processing in high
temperature furnaces or kilns
2 Hazardous Non-Carbonaceous In TSDF
Wastes
3 Non-Carbonaceous Non- As a substitute of Soil or Mineral

Hazardous solid wastes/ Mine
Over Burden

5 That, the occupier shall keep D G Set(s) within acoustic enclosure and shall keep the height(s) of
exhaust pipe(s) as per Central Pollution Control Board norm.

(6) That, the occupier shall install and maintain Central Ground Water Board/ State Ground Water
Directorate approved system of rain water harvesting-cum-ground water recharge and submit the
photographic view of the structures within a month.

(7 That, the occupier shall grow and maintain greenery of the project in the periphery and other available
spaces and shall continue enhancing its plant density and biodiversity.

(8) That, the occupier shall submit environmental statement with supporting stoichiometric calculations
analyses reports, every year latest by 30th September of the next financial year.

&) That, the occupier shall submit report(s) duly monitored and issued by an NABL accredited / ISO
9001:2008 and OHSAS 18001:2007 certified laboratory in compliance sub-para (2), (3), (4) and (5) of
paragraph 3 of this CTO yearly at required periodicity.

(10) That, this CTO is valid subjected to the validity of mining Lease/Mining
Plan/Ecofriendly/Environmental Clearance, if applicable. In case of no renewal of Mining
Lease/Mining Plan, this consent shall be treated as revoked automatically.

(11) That, this CTO is issued from the environmental angle only and does not absolve the occupier from
other statutory obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility to comply with these conditions laid down in all other laws for the time-
being in force, rests with the industry/ unit/ occupier.

ct®
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(12) That, this CTO shall not in any way, adversely affect or jeopardize the legal proceeding , if any,
instituted in the past or that could be , instituted against you by the State Board for violation of the
provisions of the Act or the Rules made there under.

(13) That, the occupier shall comply with all applicable provisions of the Water (Prevention & Control of
Pollution) Act, 1974; the Water (Prevention & Control of Pollution) Cess Act, 1977, the Air
(Prevention & Control of Pollution) Act, 1981; and the Environment (Protection) Act, 1986 and Rules.
made there under.

4. That, this CTO shall not absolve the occupier from making compliance of other statutory prescribed
under any law or direction of courts or any other instrument for the time being in force.

5. That, this CTO is being issued on the basis of information/ documents/ certificate submitted by the
unit. This CTO will be revoked if any of the information/documents/certificates/undertaking given
by the occupier is found false/fictitious/forged in future.

6. The Order shall be valid subject to compliance of all other legal requirements applicable to the unit.

7. The State Board reserve the right to revoke, withdraw or make any reasonable variation / change /
alteration in conditions of this consent.

Amrita e
This is issued with the approval of the Competent authority Mishra Patg TSR0
[Amrita Mishra]
Divisional Head Dumka
Memo No. : JSPCB/HO/RNC/CTO- Dated : 2025-08-09
22018411/2025/2195

Copy to: Sri Sanjay Kumar Yadav, Prop., M/s Maa Shitla Stone Works (Stone Crusher), At+ Mauza
Gudwa, P.O.- Lakrigali, Distt.- Sahebganj/Director of Industry, Government of Jharkhand, Ranchi/Dire of
Mines, Government of Jharkhand, Ranchi/ Deputy Commissioner, Sahebganj/ Chief Inspector of Factories,
Government of Jharkhand, Ranchi / D.F.O., Sahebganj/ D.M.O., Sahebganj/ Regional Officer J.S.P.C.B.,

Digitally signed by Amrita Mishra

Dumka for information & necessary action. Amrita Mishra oiuisiees essss o0

[Amrita Mishra]
Divisional Head Dumka
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22/08/2025, 16:45 Gmail - IN RE: OA No.111/2023/EZ, Pradeep Kumar Singh vs State of Jharkhand & Ors. 352

M Gma" Tatsat Shukla <lawyerforveterans@gmail.com>

IN RE: OA No0.111/2023/EZ, Pradeep Kumar Singh vs State of Jharkhand & Ors.

Tatsat Shukla <lawyerforveterans@gmail.com> 22 August 2025 at 16:45
To: KUMAR ANURAG SINGH <office@kumaranuragsingh.com>, Aishwarya Rajyashree <advaish.hc@gmail.com>

Dear Madam/Sir,

Please see attached the captioned document being served to you vide the present email. Submitting reply on behalf
of Respondent No. 4 wrt Supplementary Affidavit dated 27 Mar 2025 filed by JSPCB.

You are kindly requested to acknowledge the receipt of the same.
Regards
Tatsat Shukla

Advocate,
Mob: 8931046220

ﬂ Reply on Behalf of Respondent No 4 Ms Maa Shitla Store Work (Crusher Unit I) .pdf
19081K
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